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This is the second time that the applicant,
who is a retired Deputy Superintendent of Police of
the Central Bureau of investigation has come to s

Tribunai challenging the  disciplinary

,r,pmcmdmgs"’fagmnst hia. m»lﬁs tirsak appli

disposed of '*by this Tr:.%um{ - vide ‘it




S

e

also direct that the applicant should fully
cooperate in the conduct of the ingquiry. In
case the applicant feels aggrisved by the
final orders passed by the authorities
concerned, he will be at liberty to file a
fresh application in the Tribunal in
accordance with law after he has exhausted
the remedies available to his under ths
relevant rules. The applicant is not
entitled to any other relisfs.®

in the pressent application, the applicant ﬁas
again challenged the disciplinary procsedings which
ware directed to be completed within six months fros
the date cf cosmmunication af the sfaoreszid judgessnt
and he has aiso chailénged the orders of ;he
Bisciplinary  Authority dt. 16/27.7.580, Appailats

Buthorityl Order 4E.18.9.90. He has adverted to 3

wA
nuaber of orders passed by the Enguiry Ufficer i{fﬂ
’ . ; Ut
day fo day proceedings on ground of violation of.rules
' %

of natural justice and viclation of the pravisions of

Ruie 14 of the CCS{(CCA) Rules.

We have heard the learned counse! for the

4

applicant  in  detail and gone through the documents.

in the background aforesaid, we da nobt wish ta

i Y ot i ks
Intervens the disciplinary proceedings“andog;iay it on
& 5

technica! - grounds. The applicant has liherty to
challenge the outcome of the disciplinary procesdings
to the Appellate Authority in the department and if so
advised, before a legal forum including this Tribunal

if the occasion arises. This Tribunal cannot take




SR

aver the functions of the Enquiry Officer and
intervene in the day to day procesdings  af tha
iy i+ is in the interest of the applicant
higself thé£ the disciplinary progesdings are hraught
ta A aui‘i&atimn as early as possible. The learned
coungel for  the app}ieént stated that ﬁe had
‘ghallienged the ordecs of the Disciplinary Authority
gt.16/27.7.90 and of the Appeliste Autharity

§t.98.0.94 in DA 2207/80. If that be so, his further

- challenge in this OA 1z barred by the pringiple af
Y@ijudi&ata. In the above circumstances, we see no :
— B B
gerit in the application and dississ the =aas at thE
i
ad@ission stage itself under Section 12(3) of the
£ -~
Administrative Tribuhals Act, 1885, The appligant 38
S e =T
¢ at lihesty ta challenge the outcome of = the

disciplinary proceedings, if so advised, in accardancs®

with !aw at appropriate stage.
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